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V i j a i  K u :a r  -’ishra  and others . . .

Versus

Lnion  o f  Ir o ia  and others . . . .

AIkD

K o . 2 33 Of 19S0 

Sun.iran Ghosh and others . . .

V ersus

Union of In d ie  and o th ers .

rtI.D

CoA- K o . 314 o f ISSC 

R ajesh vari iHrasad sr.c othe-g . . . .

ver3us

Union o f  In d ia  and others . . .

A p p lic an ts ,

R esp o rcen ts .

* ^ i - p l i c a n t .

Respondents

/applicants

Resporcent!

ion. . X .  J u s t ic e  U- C.brivastava^V- C, 

iOn*hle -'X, ..orthi^ rirriber (A)

( By H o n . . X .  jo r t i 'i , .‘ler-fcer iA ))

V

In all the three plicaticns^ facts stated are

almost identical p>;c£pt foir '^-or v^iriations of dates,

and the questicrfe nf 13 1̂ .̂. «ais&c ere the pleas taken
ere

are icentical. Jnerefoxe, ' ccioing all the thrpe

app lications h /  n eans oi; this cc-nan jucce.ent.

2 . 27 appliCBTVLS in C ..‘i. l o . 263 of '990 , 2 applicants

in U .A . : o . 2 33 of H 9 C  Bnc 11 applicants in C .A . I'o.

314 of 19S0 are a l l  th^se  '■‘•o '•■ere e^sloyic as 

Volunteer  T ick et  Ch^-ckars/ t ick et  Collec* ors in t'.'- 

So'-e -anntr es useo to  he cone: by the  . - , o i f   ̂ ■ :

CfiCr of b t i l e  Eookinij’ Cl r k s . I'hey a ]i -cr’ t :. i r
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various periocfe,after vhich  t h e ir  services  \;ere term inated . 

T h e ir  rep res art ot ions tor teing  eLsorbec in  the  Railw ays 

v.ere r e je c te d .

3 . bfcveral app licatio ns  of s im ila r  nature  p e r ta in in g

to  . o b ile  Booking C lerk s , V olunteer T icket  C h e c k e rs /

T ic k e t  C ollectors  have been decidec in  the  p ast  by the

T r ib u n a l , In th is  cortext reference ha& nade to  the

T r ib u n a l 's  d e c is io n s  in  th e  case  of I 'eera -'ehta V s .  Union_

o£ In o ia , 1&3S U )  C .w . 330 and ceses of '-riss Usha

l.uxreri Anand and seve^i-al othgrS i the le ad in g  c ase  being

C .^i. K o . 1376  of lS 87 )c e c id e d  by the irrincipal Bench of ^

the  T r ib u n a l . It  vas he ic^th et  in  the  interest  ju s t ic e

all of them deserv®3 to'’"reinstata(/ln  serv ice  irre sp e c tiv e

of the  period of serv ice  puc ir. by them » Those  who

have put in  continuous service  o f  T.ore than 120  days

were found to be eligjJDle to  ‘Tenporar^' S t a t u s '

v.'ith a l l  the  attendant b e n e f it s . It ves a lso  h e ld  that 

they should be consicered for r e o a la r ise t io r  and perTT>anent

absorption  in accoroance viLb th e  p ro v is io n s  of the

scheme introduced by the  *.^ail’ fo r  the s a id  p urpo se .

4 . cn  behaj f of the o rxents , it v:as ejctronoousj:y ^  

contended that ac equate opportunjrty o f posts  may not

be  a v a ila b le  to absorb^ al3 th e  at p l ic a n t s . It  is  

d i f f i c u l t  fo r  us to  ascertain  * h e th e r  adequate 

of p osts  are a v a ila b le  or not . :;ov::ver, the respondents 

have th e  r e s p o n sib ility  or ta v ir g  back the  app lican ts  

in  serv ice  v.hether ir :rediatel7  or in  due co urse .

5 . A c co rd in g ly / ve  d ir e c t  the respondents to 

c o n sic e r  the case o f t'ach o " the  a^.pliconts and rejrstet.^ 

the^n ageinst  a v a ila b le  v e c an c iss . Those  ̂ T.c cen^^’cf '

wcrt . . .  \
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reinstated  fo r  vent ot v acaB cies , shall be  considered  

fo r  employment egainst future  v a c a n c ie s . A record, in  t h is  

regara w il l  b e  m aintained by t h e  resp o n aen ts . tte©¥oS^=e,

c ir e c t  that the reSi.ondeni:S s h a ll  G©e#iriiTi tarporary 

status  ^  such of the app licants  i ho conplete  4 months ‘- 

continuous s e r v ic e . They would a lso  be  en titled  to b e  

considered  fo r  re g u lar isat io n  in  accordance w ith  the 

extant p o l i c y . ..s, hov.ever/ rr.ake it  c le a r  th ct  the period  

from the date of tenrd natio n  of t h e ir  services  to the  

cste  of t h e ir  reinstatem ent \^±ll not be  tre ate d  as duty 

nor w il l  the app lican ts  be  en titled  to  any back w ag e s .

6 .  The a p p lic a t io n s  are  d isposed  of w ith  the

above o b servatio n s , ta r t ie s  to bear t h e ir  own c o s t s .

MemberCA) Vice-Chairman

Jatedi2-?.01.1^S»2

(n .u .)


